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RELEASE OF A MEMBER
/

Mr. Deputy-Speaker: I have to
inform the House that I have receiv-
ed the following letter dated 21st
August 1957, from the Deputy Super-
intendent of Police, Jaipur City:—

“Shri Harish Chandra Sharma,
Member, Lok Sabha, who was
arrested on the 16th August 1957,
under section 309 IP.C. for
having resorted to hunger strike
unto -death,” as a protest against
the increase in tuition fees in
Rajasthan and lodged in Central
Jail, Jaipur; from the 16th to the °
20th August 1957, has been releas-
ed on the 20th August 1957, at
5 a.M. under the orders of the
Government for dropping the
proceedings against him”.

Shri Naushir Bharucha (East
Khandesh): Why was there so much
delay in informing the House? Hg
was arrested on the 16th. The
. Magistrate should have sent a tele-

gram.

Mr. Deputy-Speaker: He has
weleased on the 20th.
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Shri Naushir Bharucha: He was
arrested on the 16th.

Mr. Deputy-Speaker: It is not

obligatory to send the information at
all. Therefore, if he has sent it, that
is over-caution. In fact, it was not
required to be| sent.

Shri Braj Raj Singh (Firozabad):
There is a mention made in the rules.
The relase must be intimated to the

House. p

Mr. Deputy-Speaker: No. The hon.
Member should not be so confident.

DEMANDS FOR GRANTS-—contd.

MINISTRY OF LAROUR AND
EMPLOYMENT—Ccontd,

Shri Kuttikrishnan Nair (Kozhi-
kode): Mr. Deputy-Speaker, Sir, I
rise to support the Demands under
discussion.

As far as the policy of the Govern-~
ment is concerned, nobody can ques-
tion the correctness of their approach.
The Government have accepted the
principle of the right of workers to
participate in the management of
the Industry. The further step which
Government has to take is to see that
they .have ownership also, and that
will be the only remedy to have
complete industrial peace. But today
our labour, as you know, is not very
well organised. About 60 per cent. of
labour in the rural areas is all un-
organised. Good Ilabour laws have
been passed, but workers except those
working the big factories or in indus-
trial centres have not been able to get
the full fruits of the laws that have
been passed.

Another aspect which I wish to
place before Government is that too
much emphasis is given to the wage
and bonus question. Equal importance
has to be given to the amenities that
have to be allowed to the workers.
Like the Harijan welfare department,
unless a separate department is start-





